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Shri Radhelal Vyas:

tioned in rule 376(1).

“A point of order shall relate to

the interpretation or enforcement
of these rules. . . ."”.

That is men-

A point of order can be raised with
regard to the enforcement of the rules,
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Mr. Speaker: Then 1 cannot permit

him because that relates to the busie
ness of the House at the moment.

Shri Dwivedy.

Shri Radhelal Vyas: I am raising it
under different rules.

Mr. Speaker:
excuse me.

Shri Radhela] Vyas: 377, also 197...
Mr. Speaker: Order, order.

No, no. He wil

1224 hrs. .
POINT RE: PROCEEDINGS

Shri Surendranath Dwivedy (Ken-
drapara): Mr. Speaker, the House is
aware of the developments yesterday
which led some of us to walk out of
the House. I am not going to discuss
or question the ruling of the Deputy-
Speaker who was occupying the Chair
then, although I consider that ruling
to be in proper. What I am concerned

Shri Surendranath Dwivedy: There-
fore, I am not making any appea] to
you against that ruling.
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Mr. Speaker: There should be no
comments also made on that ruling

Shri Surendranath Dwivedy: Al-
though 1 consider it improper, 1 am
not raising that question....

Mr. Speaker: That is a comment
I am asking him not to make it.

Shri Harl Vishnu Kamath (Hoshan-
gabad): Friendly comment.

Shri Surendranath Dwivedy: We
are concerned here with the beha-
viour, manner and the attitude of the
Chair.

Mr. Speaker: Just at this moment?

Shri Surendranath Dwivedy: I am
referring to the incident yesterday.
If these questions are not clarified in
this House, it will not help in con-
ducting the House in an orderly man-
ner. The Chair must also behave....

Mr. Speaker: He will kindly listen
to me. If something is to be said about
the way the Chair or the presiding
officer conducted himself yesterday,
then of course it would be out of
ordr because if any Member has got
any complaint against the Speaker or
the Deputy-Speaker, there can only be
a substantive motion. His conduct
cannot be discussed here in this man-
ner. Only if procedure has to be re-
ferred to, he may only refer to that
briefly; I only allowed him in those
circumstances.

Shri Surendranath Dwivedy: I bow
to your ruling. When you give this
ruling you have also to remember the
responsibility of the Chair under the
circumstances in which we are plac-
ed here, there the Opposition have
practically no opportunity to avail of
and to pass a vote of no confidence
against the Speaker or the Deputy
Speaker. It ig a special circumstance.
Yesterday that was also referred to.
What I am concerned today is this.
I want protection and your guidance,
the Chair's guidance particularly.*®

*Expunged as ordered by the Chair, vide col 7050,
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Mr. Speaker: I cannot listen to all
this.

Shrl Surendranath Dwivedy: The
other point I want to make is....

Mr. Speaker: If he had confined
himself to the facts that could be
stated here, I would have allowed
him, but he is going out of the point
and I cannot allow that much.

Shri Suremdramath Dwivedy: If you
please permit me

Mr. Speaker: Things that he says
here should not be said against the
Chair.

Shri Surendranath Dwivedy: I want
your guidance.

Mr. Speaker: For
could not be said.

guidance, this

Shri Surendranath Dwivedy: I want
a clear interpretation as to how
members should conduct theinselves
in this House.**

I think I can refer to that.

Mr. Speaker: 1 have read that, I
&now what has happened, not only
that, but I was listening to all pro-
ceedings in my Chamber; I know
-every word, the sequence and the
order.

Shri S, M. Banerjee (Kanpur): You
<ould have come.

Mr. Speaker: Really 1 found it
difficult; I purposefully did not come
for that notice, for that subject.

Shri Surendranath Dwivedy: I want
to refer to your interpretation of rule
372 . . . (Interruptions).

Mr. Speaker: If reflections are cast
on the Chair, 1 could no allow that.

Shri Surendranath Dwivedy: There
is no question of reflection. It is for
my own understanding. Rule 372 says
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that no questions can be put al the
time the minister makes a statement.
Now, actually, this is not all that thc
rule says. Direction No. 119 of the
Speaker reads like this:

“A Minister desiring to make a
statement in the House under rule
372 shall intimate in advance the
date on which the statement is
proposed to be made and also send
a copy of the statement to the
Lok Sabha Secretariat for the
information of the Speaker.”

Now, we are barred from putting
any question, although I was permit
ted to put a question.

“Mr. Speaker: Which Dircction is
this?

Shri Surendranath Dwivedy: Dir-
ection No. 118. In this case the Rules
of Procedure were cited, that we cal
not pu questions and that at the time
of making the statement no question
shall be put. This rule was interpret-
ed against us, Members. But I saw
that the particular statement was not
submitted to the Secretariat before,
but the Minister laid that statement
on the Table of the House after he
made the statement.

**then he would not have permitted
the Home Minister at all to make thut
statement since he had failed to sub-
mit a copy to the Lok Sabha Secre-
tariat before he made that statemcnt
here. So far as the aspect is concern-
ed, he completely ignored it, but wilen
it came to the matter of putting ques-
tions, then only he asked us not to du
anything. Here also there is a cca-
vention, regular convention, in this
House. The rule 'says that at the
time of making the statement ore
shall not put questions, but it has been
held by you.—and with your permis-
sion it has been done,—that on every
occasion, it is not at the time of max-
ing the statement but after the state-
ment is made, questions are permitted,

*+Expunged as ordered by the Chair, vide col. 7050

2933 (Ai) LSD—S.



7043 Point Re. MARCH

[Shri Surendranath Dwivedy)

sometimes immediately after and
sometimes you rule “let the Members
go through the statement and 1 will
permit them to put questions later
on.” This practice is prevailing in
this House ang to the satisfaction of
all concerned, because important
fiulements ‘e somretimes mode in tin
House wherein it becomes necessary
that others also should say something
to get clarification on the points be-
cause it affects the country.

Shri Ranga (Chittoor): That is the
established practice.

Shri Surendranath Dwivedy: That
is the established practice. In this
case, the Deputy-Speaker who was in
the Chair knew all this practice. If
it was his desire that, since the Gov-
ernment was not in a position to
clarify any of the questions that may
be raised, he should have told us
earlier, that could be done as had been
done on previous occasions by you:
sometimes you also appealed to the
Members saying “this is a very com-
plicated affair and so let not Members
put any questions now”. But in this
case nothing was said like that. The
Chair only drew attention to rule 372
and said that the rule says so and so
and that he cannot permit questions.
Only when it was insisted, he said
only two or three questions can be
put, and some Members objected to it
and asked why only two or three
questions and under what criterion
can he do that. Then it wag said it
was his discretion. Then several
Members got up. I want specifically
to draw your attention to that part
of the proceedings.

Mr, Speaker:

Shri Surendranath Dwivedy: When
we got up, he asked all of us to sit
down, and then Shri P. K. Deo said.
‘“You called me, I was on my legs.”

1 know that.

Then the Deputy-Speaker said,
"Order, order. One at a time™ It
was sald that there was no permis-
slon given to me. 1 got up and put
a question. He intervened ang said
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that “we are not concerned with that
now.” Again he interveneq and said
“He has said that” So it goes on.
When actually, after the question was
put it was pointed out in the House
that answers should be given. Instead
of permitting answers to be given, he
again went back to the previous
appeal and showing or quoting the
rules saig “No. No.” He said that
“T did not permit.” It wags not a fact
as borne out by the proceedings of
the House which I read out. Ii was
repeatedly stated here by my friend
Shri H. N. Mukerjee and others that
it is on record and the questions had
gone on record—

Mr. Speaker: Kindly allow me to
say a few words. There ought not to
be further discussion raised on this
matter. If he allows me to say a few
words, I shall.

Shri Surendranath Dwivedy: Cer-
tainly. The main question that has
to be decided is whether the rules can
be interpreted in a manner to suit the
convenience of the Government when-
ever Chair wants to do it in that
manner. You should clarify it.

Mr. Speaker: Hon. Members will
bear with me for a short while. There
i3 one question first that the Deputy-
Speaker was in the Chair; a point
arose; he just quoted the rules and
disallowed the questions. There is no
authority with me or anybody else to
question what has been done by the
Presiding Officer.

Shri Hari Vishnu Kamath: He allow-
ed it and then disallowed it. That is
the anomaly.

Mr. Speaker: Even then, I am not
a court of appeal that I can entertain
any of those allegations so far as that
is concerned. .

There comes another question. Mr.
Dwivedy wanted to say that this is
the interpretation of rule 372. So far
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as what occurred yesterday is con-
cerned, the interpretation that was put
by the Deputy-Speaker at that time
is final ang there is no re-opening of
it. That finishes yesterday’s matter.

Shri Hari Vishnu Kamath: Rule 377
does allow that.

Shri Ranga: Under similar circum-
stances, shall we be helpless? Accord-
ing to your own interpretation, we
cannot question it.

Mr. Speaker: Don’t be impatient.

Shri Ranga: For years this has been
the practice that the Chair’s ruling
cannot be opened. Either you lay
down some definite guidance which
will be binding on every occupant of
the Chair or we are completely help-
less.

Mr. Speaker: It is very unfortunate
that before hearing me

Shri Ranga: We are entitled to draw
your attention to it again and again
until we get proper guidance which
will be binding on all the occupants
of the Chair.

Mr. Speaker: Then I would not give
any lessons now. The matter is finish-
ed. It ig not necessary for me to
reopen it.
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Mr. Speaker: If 1 want to say any-
thing, I am not allowed.

ot wy femd : FU smEEm W@
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Mr. Speaker: What is it that the
member wants to say, I do not under-
stand. So far as the practice is con-
cerned, this is correct that we have
been allowing certain questions by
way of elucidation. There is no

doubt about it and we would not
depart from it. So far as the rule is
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concerned, it is correct. But T think
the power can be taken under rule
389 which says:

All matters not specifically pro-
vided for in these rules ang all
questions relating to the detailed
working of these rules shall be
vegulated . . .” etc.

Therefore, we have been allowing
som: elucidation. At certain times
the Chair has to exercise discretion
in that matter.

ot fow® qzetrw (arawic) w4
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Mr. Speaker: That practice has been
there; we are not going to abrogate
or discontinue that. But members also
mus: realise that the rule is there and
if there is some occasion when ques-
tions are not allowed or it is con-
sidered that in the interests of the
nation, questions should not be allow-
ed at that moment

Shri Surendranath Dwivedy: Do you
think we will put questions which

will go against the nation? Why this
assumption?

Mr, Speaker: After all, opinions
might differ. 1 am taking it for the

sake of illustration. I do not say that
any questions that werc intended to
be put yesterday were against the
interests of the nation. But the Home
Minister at that time also observed

that the Cabinet had taken a
decision
Shri §. M. Banerjee: Not at that

time, but it was an after-thought.

Mr, Speaker: May be; but 1 heard
him say that the Cabinet had taken &
decision just a few hours or m.nutes
earlier—I do not remember and there-
fore he was not prepared to answer
any questions at that moment,

An hon. Member: After the “walk-
out” he said that.
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Mr. Speaker: So far as yesterday's
matter is concerned, that remains
closed, because I cannot help it. So
far as the future is concerned, of
ourse. . . .

Shri Radhelal Vyas (Ujjain): Before
you say something about the future,
Sir, kindly hear us also, ¥g9Y ¥ TR
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“A statement may be made by
a Minister on a matter of public
importance with the consent of
the Speaker but no question shall

be asked at the time the state-
ment is made.”
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“There shall be no debate on

such statement at the time it is
made.”
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Shri Harish Chandra Mathur
(Jalore): Mr. Speaker, in the first
place, I want to make it perfectly
clear that my observations and re-
marks have got no reference whatso-
ever to individudls, they are based on
principals and rules and therefore
nobody need take them as touching
somebody individually.

Mr. Speaker, what I want to know,
in the first place, is under what pro-
vision you have permitted Shri
Surendranath Dwivedy, my very
esteemed friend.....

Shri Madhu Limaye: Rule 377.

Shri Harish Chandra Mathur: 1 just
want to know that so that my observa-
tions may be contained within that.
1 want to know under what provision
you permitted Shri Dwivedy to take
up this matter before the House and
make all the observations which he
did, so that | may make my further
observations.

Mr. Speaker: Under
power. (Interruptions).

my inhcrent

Shri Harish Chandra Mathur: It
was not under any rule. That is
perfectly all right. I quite understand
that. If Was not under rule 377 or
any rule, but it was under your
inherent powers that you permitted
him to make these observations. I
have nothing to say on that. You
did it under your inherent powers, so
that we can also take advantage of
your inherent powers. That is the
only thing I want to say that it was
not under any provision or any rule
but it was only under your inherent
powers, apart from all the rules, that
a business which is not covered by
any rules was permitted, under your
inherent powers, fo be taken up on
the floor of this House. I have nothing
to say on that.

ot wy fowd : 377 F Ay
foar ¥ 7
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Shri Harish Chandra Mathar:
Most of my esteemed friend’s observ-
ations were directed against the con-
duct of the Deputy-Speaker yester-
day, and certain disparaging observ-
ations were made against the conduct
of the Chair.

Shri Bade (Khargone):
resented to.

That was

Shri Harish Chandra Mathur: It is
not a question of being resented to.
You yourself observed, Sir, that they
were not very relevant. I do not
know what permission you gave to
him. His entire observations, a. least
80 per cent to 90 per cent of his ob-
servations, were only regarding the
conduct of the Deputy-Speaker and
the way in which he conducted the
proceedings yesterday. May ] know
whether you would like all those ob-
servations to be expunged from the
proceedings of the House or you per-
mitted Shri Dwivedy, under your
inherent powers, to deal with that
matter and you permit this thing to
be here on the records. My esteemed
friend also said that the only thing
they could do was to seek your
protection. He wanted to seek
your protection and he said that
because they are in a very difficult
position, in the position in which they
are at present, they cannot bring
a substantive motion of censure against
the Speaker or the Deputy-Speaker.
Yesterday. Sir, all the parties possibly
walked out. 1 think it requires only
fifty hon. Members (o bring in a sub-
stantive motion of censure against the
Deputy-Speaker or the Speaker.
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Shri Surendranath Dwivedy: What
about passing?

Shri Harish Chandra Mathur: There
is no question of passing. Every day
you bring in adjournment motions
against the Government. You also
bring in no-confldence motions against
the Government. Then, why take
protection from the Speaker. If all
the parties feel like this they can
bring in a motion of censure against
the Deputy Speaker or the Speaker.
If they feel like that they can do so.
Therefore, they have s remedy upon
to them. There is no need of any pro-
tection from you in this matter. I
would, therefore, plead that observa-
tions made by my hon. friend, on
that account, should be withdrawn
from the proceedings of the House.

Mr. Speaker, there is only one more
observation that I wish 1o make. Yes-
terday, when the proceedings 1were
going on the Deputy-Speaker said that
he will allow two or three questions,
and it was I who rosc in my seat to
tell him that he should take note of
one fact—I did not ask him not to per-
mit questions, because I am never for
that—if he permitted questions, it
will not be limited to two or three—
I wanted to know who those chosen
two or three were—and he will have
to allow questions to be put by as
many Members as he considered to be
desirous of putting questions. It is
not that you will permit all the 500
Members to ask questions.

Mr. Speaker: He said that once it is
open all the members shall have the
right.

Shri Harish Chamdra Mathur: He
will have to permit those who stand
on their seats and have a valid point
to make. Therefore, I raised this
question, knowing full well that under
the rules there is no provision under
which such questions can be asked,
but because there is a general conven-
tion all these questions are asked. 1
never wanted to take any initiative
to stop that convention which gives
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a right to the members to raise cer-
tain issues. But this definitely creates
a great difficulty both for the Speaker
ag well as for us. Therefore, I appeal
to you, please, for God’s sake, for
future you take into consideration
what is going to be the procedure
‘when such statementg are made and
a few Members want to ask some
questions. If you want to amend this
Tule, please amend the rule, If you
do not want to amend the rule, you
must stick to the rule.

CHAITRA 1,
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Shri Harish Chandra Mathur: We do
not want any argument. He said he
should be removed. That is not the
remedy. He can argue, he can pre-
eent before you. . . .

Mr_ Speaker: Shri Mathur would
realise that if we cannot allow a per-
-son to speak here. ...

8hrl Harish Chandra Mathur: 1
:never disputed that.

Y TEATS U € 3770 AT
aTE FET AT F

“A memher who wishes to
bring to the notice of the House
any matter which is not a point

of order shall give notice to the
Secretary in writing. . . ”
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Shri Radhelal Vyas: I am sorry; 1
withdraw my complaint.

wq @ e EiE qrad §
g w1 & fedr A1 o T 2
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Shri Radhelal Vyas: It was not

under the inherent powers but under
rule 377.

Mr. Speaker: Besides rule 377, 1
have got the inherent powers.

w& & 7Y wwwar e 99 ¥ Wy QA
TR e R H T qrad ¥ &
wE?

Shri H. N. Mukerjee (Calcutta
Central): Mr. Speaker, I am
sorry that our friend, Shri

Mathur has made certain observa-
tions rather gratuitously. He has said
that the weapon of the censure motion
against the Chair is open to us and we
could exercise it. The position is that
it is farthest from our intention to
think of having to move a vote of
censure against the Chair. Yesterday,
that happened was the Deputy-Spea-
ker himself made a reference to that.
We never wanted to make that sug-
gestion at all. Now, it is not very
healthy. ...

Mr. Speaker: Shri Mathur's refer-
ence was to the observations made by
Shri Surendranath Dwivedi today.

Shri Ranga: He made it worse by
that observation.

Shri H. N. Mukerjee: 1 am sure
you have understood the reality of
what happened yesterday, when we
were constrained to walk out in con-
ditions which were not of our making.
We had listened to a statement of
public interest and some of us did not
even want to ask questions but some
of us wanted a little clarification.

We have no personal animus
against whoever is in the Chair on
vour behalf, whether it is the Deputy-
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[Shri H. N. Mukerjee]
Speaker or the other members of tnhe Shri Ranga: Are we all speaking

Panel of Chairmen. We do not wish
to be constrained to have to be told
that we have the weapon of the
censure motion against the Chair and
that sort of thing, because we only
wanted an opportunity for a discus-
sion.

Now that you have stated that in
your discretion you have previously
amplified the ambut of the rule to
provide questions to be asked when
statements of the nature of yesterday’s
statements are made before the
House, we take it from what you have
said a reasonable interpretation of
that would be, that the salutary prac-
tice which is continueq for so long
would not be stopped at a particular
point of time to the detriment of the
debate as it took place yesterday and
that in future we shall find that we
shall be able to ask questions and
clarifications on the statement made
by the Minister. I do not want it to
be a rigid rule. I know that it is in
your discretion. But that discretion
has been exercised in a manner which
is not healthy and it may be quoted
as a sort of precedent and that is why
we wish to make sure about it.

Mr. Speaker: I must make it clear
that it is a discretion which can be
exercised by the presiding officer. I
have also made it clear that the rule,
as it stands, empowers the Chair at
times not to permit questions being
asked. 13

Shri P, K. Deo (Kalahandi): Mr.
Speaker, Sir, I am very sorry to state
that what happenedq yesterday ig con-
trary to all established practices . . .

(Interruptions). 1 was a victim of
the
Mr. Speaker: I would rather like

the objectionable portions to be ex-
punged. I think the House would
agree to this (Interruptions).

Shri Surendranath Dwivedy: What
are thow objectionable words?

without any sense of reasoning? No
less a person than the Leader of one
of the groups here and my friend,
Shri P. K, Deo who wag acting for me
on behalf of my party, said these
things to be straighway expunged by
you without even. . .

Shri P. K, Deo: What are the objec-
tionable words?

Shri Ranga: Yesterday’s proceedings
say. .

Mr, Speaker: I am talking of the
references and reflections made today.

Shri P. K, Deo: May I point out. . .

Mr. Speaker: He would not listen to
me.

Shri P, K. Deo: | am stating facts,

Mr. Speaker: No. I am referring to
the reflections made today by Shri
Surendranath Dwivedy against the
Deputy-Speaker, Though he might
have done it inadvertently, he might
not have intended them, those words
that cast aspersions or reflections they
might not remain in record I am not
talking of what happened yesterday.

Shri Surendranath Dwivedy: May
I humbly submit that T have made it
perfectly clear that this is not a per-
sonal reflection. After saying that,
when this is on record 1 do not think
there is any harm. When you pointed
this out, T said that there is no per-
sona] reflection and that I was only
pointing out facts that happened
yesterday.

Mr, Speaker: I will go through the
records and if there is anything
objectionable I shall certainly remove
that portion.*

Shri P. K. Deo: Yesterday I was &
victim of the entire episode. The
Deputy-Speaker called me and 1 was
going to put the question. I was
going to welcome the statement. I
wanted certain clarifications. At the

*Fcr expunctions please see cols. 7040 and 7041.
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time of going to put the question, like
jack-in-the-box, Shri Mathur gets up.

Mr, Speaker: Order, order.
very objectionable.

Shri P. K. Deo: . . . and says that
it should not be allowed.

That is

Mr, Speaker: [ would not allow that
expression. Would he kindly with-
draw it?

ot wy fomd ;. ey AgRY, 13
" & e ¥ ¥ oA ogar ?
Tg A+ FATEIATH A& 7 Wl Hgrar |

Shri Harish Chandra Mathur: I do
not mind it, if it gives satisfaction to
my Hon’ble friend,

Mr. Speaker: No, I cannot permit it.

Shri P. K. Deo: Sir, I beg to with-
draw those words. I think it is quite
parliamentary. He asked me to put
some questions. I was going to ask
the question. I do not challenge the
interpretation of the rule or the
Speaker’s or Chair’s specific powers in
that regard, I was going to bow to
the ruling and put the question. In
the mean time, there was an interrup-
tion and ultimately the Deputy-
Speaker did not allow me to put the
question. Under these circumstances,
there was no other alternative for
me hut to stage a walk out.

Some hon. Members rose—

Mr. Speaker: I would not allow
further debate on that . . . (Interrup-
tions).

13 hrs,
Shri Surendranath Dwivedy: Why

was a copy not made available to you?

Mr. Speaker: In regard to that also,
I would tell the ministers that they
should be careful in seeing that an
advance copy should be sent to the
Chair, whenever a statement ig made.
Ordinarily 1 am supplied with a copy,

CHAITRA 1. 1888 (SAKA)

Arpropriztion 7058
Bill, 1966

but this time it was not supplied to

me. |

Shri Surendranath Dwivedy: That
is my point. The rule has been violat-

ed so far as the Chair is concerned. . .
(Interruption).

ot vy fomd . waw g,
% o A w1 T gwn ? ¥ o

FATETATS AEE A T AW i w0
faR 91 #ar urR oW Az R g ?

oW v AE gerar
o wy fomd oAy wmw g

Shri Hari Vishnu Kamath: By your
leave, Sir, rule 380 dealing with the
matter of expunctions says that only
words which are either unparlia-
mentary, defamatory, indecent or un-
dignified can be expunged; so it does
not fall within the ambit of this rule
at all.

Mr. Speaker: Again I have to resort
to those powers that I have got.

13.01 hrs,
APPROPRIATION BILL, 1966°

The Deputy Minister in the Minis-
try of Finance (Shri L. N. Mishra):
Sir, on behalf of Shri Sachindra
Chaudhuri, I beg to move for leave
to introduce a Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
services of the financial year 1965-66.

Mr. Speaker: The question is:

“That leave be granted to
introduce a Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the

Consolidated Fund of India for

the services of the financial year

1965-66."

The motion was qdopted.

*Published in Gazette of India Extra ordinary, Part II, section 2, dated.

22-3-66.





